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IN iTHE CENTrl/4. .ADMNl3TaaH/\^ TRIBUNE
PRIICIP.AL BENCH

0,A. No. 2057/93

New -ielhi, dated the i5th March, 1994.

Hon* ble Mr, N.V.Kiishnan, \dce ChairmaniA)
Hon'ble Mr, B.S, Hegcfe, Aferober(Judieial)

Shri Arjun Singh Paul,
Shri Sunc^r Pal

"lerrpy,Booking Clerk,
BailV.'ay station.
New Delhi

/«pplic ant

(By Advocate Shri B.S, Mainee

Nfej;:5ULs_

1. Union of India, through

Ihe Genl.Manager, Northern ftailv/ay,
Saioda Hou se, New Itelhi

2.1^6 Divisional Hailv'ay Manager,
Northern Bail way, State -ntry Bo ad,
Ne w Delhi

Besponcfents

(By KJvDCate Sh. B.K.Aggarwal )

ORDER(0aAL^

(Hon* b)le Mr. N.V.Kri shnan, Vice Chairman (a)

Vhen the case was taken up today, the Id.

counsel for the applicant states that he vdshes to vdthdraw

this application and he seeks permission therefor. In the

circumstances, permision for withdrawal of "Wie 0..\, is

granted, Accordingly, O.A. is dismissed as withdrawn.

(3,5, Heqde)
Afembe r( J)
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(N, V,Kri shn an)
Vice Chairman (-0


